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The Minister of State in the Minis* 
try  of  Railways  (Shri  Parimal 
Ghosh: (a) Yes, Sir.

(b)  The matter is under considera
tion.
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Shri Parimal Ghosh: Consequent to 
the improvements made in the scalcs 
°* pay non-practising allowance and 
other conditions of service of Centra! 
Health Service doctors, the Railways 
also have made some changes to bring 
more or less at par the service condi
tions, scales of pay, promotion and 
also the non-practising  allowance of 
railway  doctors  with  the Central 
Health  Service  doctors.  There
has been some  disparity in some of 
the categories of doctors between the 
terms and condition of Central Health 
Service doctors and the Railway Me
dical Service doctors. The difference* 
are firstly regarding promotion of the 
Divisional Medical Officers. The Pre
sent railway system is that only one- 
third of the posts are being filled by

promotion and the balance by direct 
recruitment.  Then, in the non-prac
tising allowance there is tome discre
pancy between the Central  Health 
Service and the Railway Medical Ser
vice.  Then, the licentiate doctors in 
the Central Health Service are cate
gorised in Class II service whereas in 
the Railway Medical Service they are 
in Class HI, though the scales of pay 
and other things are more or less the 
same that  prevail in the  Central 
Health Service.
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Shri parimal Ghosh: The Railway 
Medical Officers have submitted lour 
demands and all these demands are 
now under the active consideration ol 
Government.

Shrfmatl jyotsna Chanda:  May I
know from the hon. Minister whether 
the Railway  Medical  Officers  are 
allowed to have private practice and 
if not> whether a compensatory alow- 
ance js given?

Shij Parimal Ghosh; Compensatory 
allowance is also given. But  they 
are also permitted to have restricted 
Private practice.
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Shri Partmal Ghosh: I could  not 
«xactly follow what the hon. Member 
meant. If specific things are given to 
me, I will definitely look into them.
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Shri Bal Raj Madhok: This was his 
specific question. In the railway trams, 
specially in the long-journoy railway 
trains, some people get ill in the trains 
and hf is asking whether you  are 
going to make any proposal to have 
doctors going  with  the trains so 
that they can attend to the medical 
needs of the passengers.

Shri Parimal Ghosh: At the  pre
sent moment, there is no such  pro
posal.  But if that kind of demand 
comes, we will certainly look into it.
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Shri F*rim*l Ghosh:  The service
conditions of the Railway Medical Offl- 
cer* *nd ot the Health Services  are 
exactly the same, as I have said 
Ion.

Cleave of tatlto Mills

AMS. 'Shri Beni Bhaaker Sharma: 
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Shri Madhu Limaye:
Dr. Bam Manobar Lohia:

Will the Minister of Commerce be 
pleased to state:

(a)  the number  of textile  mills 
which were either not running  or 
were desed down and were conse
quently taken over by  Government 
during the last two years;

<b) whether  those  mills showed 
profits consequently;

(c) if so, the main features thereof; 
and

(d) whether those mills have since
been handled over to their owners?

The Minister of Commerce  (Shri 
Dinesh Singh): (a) to (d). A state* 
ment is placed on the Table of the 
House.

Statement

The management of Eight  textile 
mills was taken over by the Central 
Government during 1965-66 and 1966- 
67.

Out of the eight mills taken over 
two are lying closed owing to finan
cial difficulties. The State  Govern
ment concerned are, however, taking 
steps  to resume working.  Of the 
remaining six, two started  working 
only recently and their profit and loss 
accounts are not yet available. The 
audited balance sheets of the remain
ing four mills are not yet available. 
However, from the periodical reports 
received from the Authorised Control
lers, it is observed that one ol the 
four mills i*i-. The India Unted Mills 
has been making losses  consistently 
though the amount of loss varied from 
month to month. The other three mills 
t»iz„ Muir Mills Ltd., Kanpur Swadeshi 
Cotton and Flour Mills, Indore  and 
Hira Mills Ltd., Ujjain. have mak
ing losses in some months and profits 
In some other ■months.

(d) No, Sir.




